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TRAI issues "Telecom Tarif'f (65111 Amendment) Order, 2020 (2 of2020) 

Nev, Delhi. yc1 June 2020 - The T lecorn Regulatory Authority or India (TRAI) today issued 
"Telecom Tariff (65111 Amendment) Order, 2020 (2 of 2020)''. 

2. With the enactment of this arnendruenr. Schedule XIII of the Telecommunication Tariff 
Order. 1990 and entries thereunder shall stand deleted. Sch dule XIII or the T lecommunication 
Tariff Orel r. 1999 made it obligatory for tel com servic providers to charge a minimum of 50 
paisa per Sl\L Gr e\·er:- Sl\1 exceeding I 00 '1\1S per, IM per clay. Th del tion ofSchedul XIII 
thus implies an ther step or TR l in doing <t\\c1)' or the tariff regulation and strengthening the 
regime or rari IT Iorbeurance. 

3. The amendment has been arricd out after .:111 claborat consultation process wherein a 
draf amendment \\'JS placed on the website f Tl~ I Ior comments and counter comments or the 
stakeholders. Iler receipt or comments Z\17(1 c unter comm ms and in the wake of situation arising 
from spread or Covid-Iv panel mic. the TR..t\l organi eel its first e\·er Open House Discussion 
(OHD) thr ugh the videoconferencing mode. The online OHO provid cl stakeholder another 
opportunuj t participate in the consultation ex rcise and shar their valuable views. 

-1-. Scheclul XIII \\JS introduced in Telecommunication Tariff Orel .r in the year 2012 and it 
was meant to serve 21s c1 cornplim 11tc1r:- safeguard to the provisions of then Telecom Commercial 
Communications Customer Preference Re~ulcition. 20 IO (TCCCPR 20 I 0) to curb the menace of 
l 'nsolicited Commercial Communication (lJC'C) In 2018. the TrU\I r placed TCCCPR 2010 with 
the Telecom Commercial Cornrnuni ati ns Customer Prefer nc R gularions. 2018 (6 of 2018) 
elated the I th .July.2018 (TCCC'l)R_ 20 I,). The new regulatory framework prescribed under the 
TCCCPR 2 18 is tcchnolop , driven and prescribes t chnnlogical solutions to detect the UCC such 
as advanced sig1rntt1rc s luiions. llCC detect system etc. Considering the comprehensiveness of 
TCCCPR 2018 in cle,tling w ith the menace ol'lJCC it was felt thut tariffregulati n which has the 
potential ofadverse}. ,iff,cting the interests of genuine n n-co111rnc1Tic.1l bulk users of SMS is no 
longer required c111cl th relor can be 1-c1110\·ccl. 

.'i. Details of thes c1rn ,nclments c1long \\ ith th .\21111inntion 
du1·ing the consultation process m c1vailclble on the Tltl\l \\. bsit 

r issues rnisecl by stakeholders 

6 In case r :1m claril1cc1tio11. Shri l(m1slrnl Kisho1·c. chisor (F&EJ-\). TRAl rnny be 
ont,1ctl"cl at cm21il i I: , 1 • '1 1 or nt Tel phone Number IC) I I I _323075 __ 


